In The Central Administrative Tribunal

Jaipur Bench, Jaipur
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Mr. P.P.Mathur, Proxy counszel to Mr. R.N.Mathur,
counsel for the applicant

Mr. T.D.Sharma, <ounszl for the respondents

The learned counsel for ths respondents
submits that the applicant in this cass has been )
remavad from the service by an znguiry conducted in
pursuance of th: charae-shsst dakad 13.5.1994. The
applicant in this QA has zome for the velief o quash
and set-aside th2 charge-shest dated 12.5.199d issued
hy respondert Na.3. In view of the order of removal
rassed by tlra2 respondant Jepartment, this relief
claimed by the apnl};ant haz become infructuous.
Ther=zfore, Ehe OA filed b? the applicant is disposed of
as having hecoms iﬁffuctuéus. Applicant may take
okjections regardiﬁﬁ“the“éharge—sheet ak the

appropriate “forum.
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(N.P.NAWANTY) (S.K .AGARWAL)
Adm. Member J1dl Member




